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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 13/2025

Radheshyam ...Applicant

Versus

Ministry of Environment, Forest and,

Climate Change & Ors. ...Respondent

AFFIDAVIT ON BEHALF OF THE MINISTRY OF ENVIRONMENT,

FOREST AND CLIMATE CHANGE.

MOST RESPECTFULLY SHOWETH:

I, Dr. A.K.Gupta, currently working as Scientist ‘E’ at the Ministry

of Environment, Forest and Climate Change (MoEF&CC), Regional Office,

Lucknow, do Hereby sole

éolér"ﬁnbf affirm and state as under:
SRS

7
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1. That I, in my official capacity in the Ministry of Environment, Forest and
Climate Change, in the above mentioned matter, am conversant with the
facts and circumstances of the case on the basis of official records, and as

such authorized and competent to swear this affidavit.

2. It is submitted that a short affidavit is being filed by the answering
respondent at this stage and craves leave and liberty to file a detailed

Counter Affidavit to the aforesaid application, as and when required

3. That, the applicant in the instant application has challenged the District
Survey Report (DSR) dated 05.06.2024 in respect of District Jalaun and
the subsequent Advertisement No. 1899/Khanij-MMC-30 (2023-24) dated
16.11.2024 issued by the District Magistrate, Jalaun for auctioning several
sand mining areas, particularly Gata No. 866/144 in Village Simirya,
Tehsil Orai. The applicant states that the area was advertised without a
proper study as per SSMG 2016 and EMGSM 2020 guidelines. The
applicant has also stated that no replenishment study has been done before
preparation of the DSR for district Jalaun in 2024. It is further stated that
the mining area spans across the river, leaving no buffer space for

maintaining the natural flow of the Betwa River.
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4. That, the applicant has further stated that, the district Jalaun shares the
boundary with district Hamirpur, therefore, in terms of clause 9.3 of
Enforcement and Monitoring Guidelines for Sand Mining, 2020 (EMGSM
2020) the input from district Hamirpur was required to be taken for the

preparation of DSR, which has not been taken

5. It is humbly submitted that, the State Department of Mines and Geology is
the Nodal Authority in the State for dealing with the allotment of mining
leases under the Mines and Minerals (Development and Regulation) Act
(MMDR Act) and is entrusted with the enforcement and regulation of
mining operations in a State including illegal mining. Further, the State
Government is empowered under Section 23 C of the Mines and Minerals
(Development and Regulation) Act 1957(MMDR Act) to make rules for

prevention of illegal mining, transportation and storage of minerals.

6. It is submitted that, the Ministry issued Environmental Impact Assessment
(herein after referred as “EIA”) Notification dated 14th September, 2006
which requires certain projects to obtain prior Environmental Clearance
(“EC”) before any construction work in case of new projects or expansion

and modernization of existing projects or activities. The Schedule to the

Notification details the categories or Projects or Activities which require

prior env;{ nmental clearance,
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7. That, all Projects and Activities are broadly categorized into two categories
- Category “A” and Category “B”, based on the spatial extent of potential
impacts and potential impacts on human health and natural and man made
resources. All projects or activities included as Category ‘A’ in the
Schedule, including expansion and modernization of existing projects or
activities and change in product mix, require prior environmental clearance
from the Central Government in the Ministry of Environment, Forest and
Climate Change (MoEF&CC) and all projects or activities included as
Category ‘B’ in the Schedule require prior environmental clearance from
the State/Union territory Environment Impact Assessment Authority

(SEIAA).

8. That, in exercise of the powers conferred upon the Central Government
under sub section (3) of section 3 of the Environment (Protection) Act,
1986 and in accordance with the procedures specified in the EIA
Notification, 2006, SEIAAs have been constituted in different States/UTs
to discharge the functions of the regulatory authorities for the respective
States/UTs. It is humbly submitted that State Environment Impact
Assessment Authority (SEIAA) Uttar Pradesh, is the regulatory authority

in the instant matter.
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That, the Ministry vide notification S.O. 1886 (E) dated 20.04.2022 has
delegated the power to the State Level Environment Impact Assessment
Authority (SEIAA) to grant Environmental Clearances to all minor mineral
(including sand) mining projects, irrespective of mine lease area and <250
ha mining lease area in respect of major mineral mining lease other than
coal. A copy of the Notification S.O. 1886 (E) dated 20.04.2022 is marked

and annexed herein as ANNEXURE R1/1.

That the Ministry vide notification no. S.O. 637 (E) dated 28.02.2014
delegated the power to SEIAA to issue show cause notice to project
proponents in case of violation of the conditions of the Environmental
Clearances (EC) issued by the said Authorities to projects or activities
within their jurisdiction and to issue directions to the said project
proponents for keeping such EC in abeyance or withdrawing them, if
required, for violations. A copy of the Notification S.0. 637 (E) dated

28.02.2014 is marked and annexed herein as ANNEXURE R1/2.

It is most respectfully stated that, the Ministry has formulated the
guidelines i.e. “Enforcement & Monitoring Guidelines for Sand Mining”

(EMGSM-2020) supplemental to the existing guidelines i.e. Sustainable

Sand Management Guidelines 2016 (SSMG-2016), which focus on the
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sand mineral sources to its dispatch and end-use by consumers and the
general public. Further, this document will serve as a guideline for
collection of critical information for enforcement of the regulatory
provision(s) and also highlights the essential infrastructural requirements
necessary for effective monitoring for Sustainable Sand Mining. Further,
EMGSM-2020 & SSMG-2016 shall be read and implemented in sync with
each other. In case, any ambiguity or variation between the provisions of
both these document arises, the provision made in “Enforcement &
Monitoring Guidelines for Sand Mining-2020" shall prevail. As per the
EMGSM-2020, District Survey Report for sand mining shall be prepared
before the auction/e-auction/grant of the mining lease/Letter of Intent (Lol)
by Mining department or department dealing the mining activity in

respective states.

12. It is most respectfully submitted that EMGSM guidelines, 2020, lays down
certain additional requirements with respect to identification of possible

sand mining sources and preparation of District Survey Report (DSR) in

Chapter 4.1 as follows:

“e)...Defining the sources of Sand/M-Sand in the district is the next step

for identification of the potential area of deposition/aggradation wherein
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quantification of minerals. The purpose of mining in the river bed is for
channelization of rivers so as to avoid the possibility of flooding and to
maintain the flow of the rivers. For this, the entire river stretch needs to be
surveyed and original ground level (OGL) to be recorded and area of
aggradation/deposition needs to be ascertained by comparing the level
difference between the outside riverbed OGL and water level. Once the
area of aggradation/deposition are identified, then the quantity of River
Bed Material available needs to be calculated. The next step is
channelization of the river bed and for this central Yath part of the river,
width needs to be identified on a map. Out of the Y%th part area, where
there is a deposition/aggradation of the material needs to be identified. The
remaining Yath area needs to be kept as no mining zone for the protection
of banks. The specific gravity of the material also needs to be ascertained
by analyzing the sample from a NABL accredited lab. Thus, the quantity of
material available in metric ton needs to be calculated for mining and no
mining zone...”

It is most respectfully submitted that EMGSM guidelines, 2020, lays down
monitoring of mining near Inter-district or inter-state boundary in chapter

9.3 as follows;




/
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“...There are situations where bifurcated river becomes district
boundaries or state boundaries in such situation it is difficult to assess the
mining potential, or to have close monitoring and enforcement of the
regulatory provision. Such challenges have been identified and dealt with
in SSMG-2016. However, in the absence of any standardized procedure,
the monitoring has not been effectively practiced. This has been
highlighted by the High Power Committee constituted by NGT in the matter

pertaining to illegal mining.

The districts/state sharing the boundary shall constitute the combined task
force for monitoring of mined materials, mining activity and also should
actively participate in the preparation of DSR by providing appropriate
inputs. In such cases, the drafi DSR so prepared shall be put up for public
consultation in both the districts through respective district administration

website...”

That, the SSMG-2016 and EMGSM-2020 guidelines issued by the
MoEF&CC, mandates in “4.0...the identification of possible sand mining

sources and preparation of District Survey Report (DSR).

"4.1.1...The guidelines further emphasize detailed procedure to be

followed for the p 9f identification of areas of aggradation/
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deposition where mining can be allowed and identification of areas of
erosion and proximity to infrastructural structures and installation where
mining should be prohibited. Calculation of annual rate of replenishment,
allowing time for replenishment after mining, identification of ways of
scientific and systematic mining; identifying measures for protection of
environment and ecology and determining measures for protection of bank
erosion, benchmark (BM) with respect to mean Sea Level (MSL) should be
made essential in mining channel reaches (MCR) below which no mining

shall be allowed...”

It is most respectfully submitted that, the EMGSM 2020 also emphasize in
5.0 REPLENISHMENT STUDY "...the need for replenishment study for
river bed sand is required in order to nullify the adverse impacts arising
due to excessing sand extraction. Mining within or near riverbed has a
direct impact on the stream's physical characteristics, such as channel
geometry, bed elevation, substratum composition and stability, in-stream
roughness of the bed, flow velocity, discharge capacity, sediment transport
capacity, turbidity, temperature etc. Alteration or modification of the
above attributes may cause an impact on the ecological equilibrium of the
riverine regime, disturbance in channel configuration and flow-paths. This

may also cause /{g-n;(‘»j;cidiié?sebimpact on in-stream biota and riparian
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habitats. It is assumed that the riparian habitat disturbance is minimum if
the replenishment is equal to excavation for a given stretch. Therefore, to
minimize the adverse impact arising out of sand mining in a given river
stretch, it is imperative to have a study of replenishment of material during

the defined period...”

It is also submitted that SSGM 2016 lays down the “General Approach to
Sustainable Sand and Gravel Mining” which provides that “e) layers of
sand and gravel which could be removed from the river bed shall depend
on the width of the river and replenishment rate of the river”. Additionally,
the SSGM 2016 also provides under the chapter on “Sustainable Sand and
Gravel Mining Guidelines” that preparation of the DSR entails “b)
Calculation of annual rate of replenishment and allowing time for

replenishment after mining in the area”.

It is humbly submitted that, the answering Respondent vide Notification
S.0 No. 3611 (E) dated 25.07.2018 in Appendix- 'X' has laid down, a
detailed procedure for preparation of District Survey Report for sand
mining or river bed mining, as well as procedure for preparation of District
Survey Report for minor minerals other than sand mining or river bed
mining. The main objectives of the preparation of the DSR is to ensure

“Identification of areas of aggradations or deposition where mining can
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be allowed; and identification of areas of erosion and proximity to
infrastructural structures and installations where mining should be
prohibited and calculation of annual rate of replenishment and allowing
time for replenishment after mining in that area” Appendix X further
provides inter-alia that “A Sub-Divisional Committee comprising of Sub-
Divisional Magistrate, Olfficers from Irrigation department, State
Pollution Control Board or Committee, Forest department, Geology or
mining officer shall visit each site for which environmental clearance has
been applied for and make recommendation on suitability of site for mining
or prohibition thereof.” A copy ofthe Notification S.O No. 3611 (E) dated

25.07.2018 marked and annexed herein as ANNEXURE R1/3.

That, Ministry of Mines has prepared a ‘Sand Mining Framework’ in
consultation with Mining Departments of the States incorporating best
practices amongst States and suggestions based on the objectives of
sustainability, availability, affordability and transparency in the and

mining.

It is humbly submitted that, the State Pollution Control Board is the Nodal

Authority in the State for dealing with cases related to pollution or

environment management coming under the purview of the Water
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Control of Pollution) Act, 1981 and the Environment (Protection) Act

1986.

19. That, in view of the aforementioned facts and circumstances, this Hon’ble

Tribunal may kindly be pleased to pass appropriate order(s)/directions as

the Hon’ble Tribunal may deem fit and proper in the interest of justice.

Sy

DEPONENT

VERIFICATION

Verified at Lucknow on this L/L day of March, 2025 that the contents of this
affidavit based on official record(s) maintained and information available in the

office are true and correct, no part of it is false and nothing has been concealed

there from.
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PART II—Section 3—Sub-section (ii)

I & WhTiRr
PUBLISHED BY AUTHORITY

. 1795] 7% R, gEaT, Al 20, 2022/47 30, 1944
No. 1795] NEW DELHI, WEDNESDAY, APRIL 20, 2022/CHAITRA 30, 1944

qqTEor, a9 AR Sy TREe Ay

it
7% feett, 20 srde, 2022

FT.3M. 1886(3).—F T TTHR THTERO AT a7 AW F Qe Aamed # aaieawor (HTE)
e, 1986 it & (3) it IT-2TT (1) 2T IU-TT (2) F @z (v)  Aefe Taw aTipat FT TN Fd
g0, qataRer g et sfteEET, 2006 (R 76 505 Tar arsu wfig=er, 2006 F1 T4 §),
qR=remTEr Y Fies gt e o ataity @edl A a9 % o, et F.er.1533(:), aE
14 fad=Y, 2006 FIRT THIAT HT 2

i o TatEer aHTETE aier wridEmr (TeEariun) FT TeA e & & qefid ot seamEt &
foru warfaror A (S5 9 R iR wge F forg s afteat FT ST #1793 TT W W
$arST erfAEAT, 2006 ¥ Frafeaae & forg aatawor (@wemm) sfafaw, 1986 i amr 3 Fit gu-amr (3) F
arefie T T B

¥ 5 gtar qETHTE Reior ST 3 qatewer S5 geaiw uhhar # e 9w aut §
TR STHE ITH AT 8 oK o S uT qaieor el SETEt & feret s aeaddt fier % forg i
qIdet % ATEAH & T e F AT FC QAT TS,

3 Fefr T TS T O W T A & forg aatawr A st o ek w
ETF GHAAT &;

AT oSt T qE H, LT ARiE ® ggeaqel adl
AT Tavt @ it TRASTHTAl FT ST AT G AT FegimeT Hap
FRIATel 7 eI § TE g FET T F GoATHA FLAT SAALTF F

2770 GI/2022 16
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qq: AT, FHT TLHE, AT (Feen) Fam, 1986 % fww 5 F Ssu-fEw (4) ¥ wrw afya
TATEROT (HRET) ATATAAH, 1986 (1986 FT 29) #T &RT 3 #T IT-aRT (1) 3T IT-4mT (2) F @2 (v) T
Y& QTR T TART F §U 96 e % o 5 % Su-ffaw (3) ¥ @ (%) ¥ srefiw feq 7 oem
THTH FA F TA, AHed § ARG T FH TN G0 T a7 G ) A 9g=T aeqis
14T, 1533(%), ATET@ 14 Fava, 2006, % stfar==T & FRefafd i deiem wedt § auiq-
ITh ATAEAT H-
(1) 97 4 ¥, 39-8=7 (jii F) F T o%, RwloriE @ s, swtq: -
(iii F) LT TET AT GHRF T T AFT & FAAT & AT 977 FFT GRHT GIRT GFeFreT I AT,
YIFIAF ATTRTHA STEHT STATTITFATHA F FIOT Oe) Ta9 ‘&' TRIATTATH 1 Sfergi=re (347 137 & a1 Ther
FTAFAT AT THFT AT [T AT THT TRAVTATA % 07 T & T BATHara) 7 GTefT #37 &
Rrg 1t 397 STEg=T & T FAF AT THA-HAT 7 F19F [FeAlAT § A GHT-THT 9T 59 GAT F 797
HIEFIIT HITIST F1 T FIAT 5, 75 #19 &I< T I '@ GRIITATH & &7 & G977 3597 5157,
(2) st 4, -
(i) 7= 1(F) F AT, -

() =9 (3) , -

(F) TR-FIET @ T F dag H "> 100 THRAT @A 9T 87" F v 9, Fwferfem w@r o,
qATT: -

"FIA F AATAT A T TS @ T el § >250 FHEAT G UgT &=

(@) ">150 FFRAT" TlF, 3iF AT AL F T UL, "> 500 THIT" T, Arhe AT 21T T ST,
(@) w¥ (4) 7, -
(%) TR-FIT G F G § <100 FEAL @A TT & % T I,
wgr, Meferiaa var o, saiq;: -

T AT GAT G2T & GI 7 THI GAT GET T HT FIIT F FATET FT TG GIAT GAT T2 F
TTE H <250 §FIT AT T2T 7"
(@) "<150 FHRAT" F TATHT, HT T A& F TIW T "<500 FHRAT" & Tk, o 0T e @
ST

(i) &= 1(371) F T, -

() = (3) #, -

(F) %9 & (i) ®, "> 50 BTETE, TAFHK, AR AT AR F w0 9T "> 100 AATETE "TAF, SAiFE
A AT T AT,

(@) g (i) sfiT 399 geta yEteat w1 9 frar s,
(@) =9 (4) H, -

(F) F9 H@AT (i) ®, "<50 AITETS’ TeA 1, 3 ST AL F T UR, "<100 FTETE T, Ahe 3T e
T S,
(&) FH HeAr (i) H, -
(1) "#fx <50,000 FFIT" 9T51, qFﬁ?FSﬂT%WFﬁWﬁWTW
o] ! \
(1) féig () & "ol &, "& <50,000" 975, qd’rasaﬁrw/ a%rq’f%:at ‘,,\
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() =9 (5) |, FW HEAT (ji) F v, FHetera wW e siqed B s, st -
(i) FT-TT gET F GFET (@778 TRIAVTATA FT qedianT 317 &< 9% 49 & gRad ¥ 3971 347
STTQTI"y
(iii) 71E 1(=) ¥ FT, -
() =9 (3) ®, "> 50 FMMETE” T, 2T T e F TAW TL, "> 100 AT T, ST AT rery
1 T@T S
(@) =9 (4) |, "<50 AITETS T, i AT AT F T UL, "<100 A" TAF, Awe 6 erww @
ST
(iv) 9= 2(F) & T, -
(F) T (3) |, ">1" Wt 3T @i F T ¥, ">2.5 "Ikl AT @k T TE@T SO,
(@) T (4) #, "<1" TR ST 37 F T UL, "< 2.5" Tl AT sieh & AT,
(M) = (5) #, R R F weara, Reforfaa &w siaenfia G o, s -
"GAT GgT G F a7 [Rad gers @efiar & arq gHFd FIAT @7 GRAITATE BT FIIAT @AT
TRIITATA F (AT [FEATT THT & ST FF17 €7 97 757 &7 7%, TYTed1a, [@=17 347 sirar
STTRT BT
(v) 91T 2 (@) ¥ 918, -
(%) w9 (3) #, = wiatdat #v aa frar som;

(@) &9 (4) H, "<0.5 faferas i 1 Ieara" wedt, o, qe o7 e F e w, et '
qfeRTor TS, TR $ wikaT ¥ eaw Ru A ez @ sto:

() =% (5) H, BT &= ¥ v, e 4 war sro,
qIT; -
" TR ST AT ¥ AT TRE @ee qRASETE @ 92T 8 9 R0 w1 a7 f=w
WWWmHW,WW,WWﬁ%WW@ﬁW%W&
(Vi) A2 7 (F) F 919, -
() = (3) ®, "areft TSI ST F Tore ax aeht 7 RS e T ST
(@) & (4) ®, FReferfem staeafig B so, ot -
"wft fareqre R, o gars afyai of aftafe € s arfriSas g R g
[T, . 3T 3-22/10/2022-T5T. 111]
foqer : wger rfergEmT W % wrste, erTETOn, W L, @ 0, Su-E (ji), @ e 1533(=7), arda

14 T8, 2006 FRT THIAT ¥ T o i< sfdrge=mT e Fr.am. 1807(3), arE 12 o,
2022 T ifaw |erree o T o |
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th April, 2022

S.0. 1886(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment
and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3)
of the Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification,
2006 (hereinafter referred to as the EIA Notification, 2006), vide number S.0.1533 (E), dated the 14th
September, 2006 for mandating prior environmental clearance for certain category of projects;

And whereas, the State Environment Impact Assessment Authorities (SEIAAs) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for
implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and
grant Environmental Clearance (EC) for all proposals under Category B;

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC
appraisal process and the process at the State level has also been made completely online through the
PARIVESH portal for efficient and transparent disposal of EC proposals;

And whereas, the Central Government deems it necessary to further decentralise the EC process for
facilitating clearances at State level;

And whereas, as on date, category ‘B’ projects, relating to national defence and strategic
importance with significant element of security involvement are also being appraised at the State level
which, the Central Government deems it necessary to be appraised centrally taking into account national
security concerns;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby
makes the following further amendments in the notification of the Government of India, in the erstwhile
Ministry of Environment and Forests, number S.0. 1533 (E), dated the 14th September, 2006, namely:-

In the said notification,-
(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namely:-

(iii a) Such Category ‘B’ projects, relating to the National defence or strategic or security importance or
those as notified by the Central Government on account of exigencies such as pandemics, natural disasters
or to promote environmentally friendly activities under National Programmes or Schemes or Missions or
such projects which are inordinately delayed beyond the stipulated timeline as laid down in this
notification and also meet the criteria as laid down in this regard from time to time, shall be considered at
the Central level as Category ‘B’ projects;

(2) in the Schedule,—
(i) against item 1(a),—
(a) in column (3),—
(A) for “>100 ha. of mining lease area in respect of non-coal mining lease”, the following shall
be substituted, namely:—
“>250 ha mining lease area in respect of major mineral mining lease other than coal”;

(B) for the symbol, figures and letters “> 150 ha”, the symbol, figures and letters “> 500 ha”
shall be substituted;

(b) in column (4),—

(A) for "< 100 ha of mining lease area in respect of non- (.Odl mme lease”, the following shall be
substituted, namely:—

“All mining lease area in respect of minor mineral mining leases and < 250 ha mining lease area
in respect of major mineral mining lease other than coal”;

[6
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(B) for the symbols, figures and letters “< 150 ha”, the symbols, figures and letters “< 500 ha”
shall be substituted,

(ii) against item 1(c),—
(a) in column (3),—

(A) in serial number (i), for the symbols, figures and letters “> 50 MW?, the symbols,
figures and letters “>100 MW shall be substituted;

(B) serial number (ii) and the entries relating thereto shall be omitted;
(b) in column (4),—

(A) in serial number (i), for the symbol, figures and letters “< 50 MW?, the symbol, figures
and letters “< 100 MW?” shall be substituted;

(B) in serial number (ii),—
(D) the word, symbol and figures “and < 50,000 ha.” shall be omitted;

(ID) in point (c) in the table, the word, symbol and figures “to < 50,000” shall be
omitted,;

(c) in column (5), after serial number (ii), the following serial number shall be inserted,
namely:—

“(iii) Irrigation projects involving Inter-State issues shall be appraised at Central level without
change in category.”;

(iii) against item 1(d),—

(a) in column (3), for the symbols, figures and letters “> 50 MW?”, the symbols, figures and letters
“>100 MW shall be substituted;

(b) in column (4), for the symbol, figures and letters “< 50 MW?, the symbol, figures and letters
“< 100 MW?” shall be substituted;

(iv) against item 2(a),—

(a) in column (3), for the symbols and figure “>1”, the symbols and figures “> 2.5” shall be
substituted;

(b) in column (4), for the symbols and figure “<1”, the symbols and figures “< 2.5” shall be
substituted; :

(¢) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Central level or State level, as the case may be, as per the extant threshold for coal
mining projects.”;

(v) against item 2 (b),—
() in column (3), the existing entries shall be omitted;
(b) in column (4), for the symbol, figures, words and letters “< 0.5 million TPA throughput™, the

words “All mineral beneficiation projects irrespective of the procedure for beneficiation” shall be
substituted;

(¢) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated mining projects with beneficiation plants I within mining lease area shall

continue to be considered at Central level or Stat

= e 2 2. \ ."‘:; ¥, AN
threshold for mining projects.”; ‘ /7 /:“ il ,_,4_\/ N
(vi) against item 7 (a),— // JHT B \ Ly
:& /‘/, 7 AAAT T ‘,:'-, \‘~. ” "‘\‘
(@) in column (3), for the words “All projects? / th yvq?dé’utt,bmﬁév%roject‘s; 11 be substituted;
& | e 1)

17




447

6 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
(b) in column (4), the following shall be inserted, namely:—
“All expansions projects, including airstrips, which are for commercial use.”.
[F. No. IA3-22/10/2022-1A.111]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.
Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section III,

sub-section (ii), vide, number S.0. 1533(E), dated the 14th September, 2006 and was last amended,
vide, the notification number S.O. 1807(E), dated the 12th April, 2022.
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[E. S1-11013/2/2013-31 T (3TE) ]
MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
said Act, if in the opinion of the Central Government such a Course of action isinecessary.in the public interest.

[No.J-11013/2/2013-IA. (I)]
AJAY TYAGI, Jt. Secy.
950 G1/2014 (@D) )
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srfergerT
7 feet, 28 BT, 2014 :
L2, 638(37).—H=17 THR, TATER0T (FRe0T) Ifufam, 1986 (1986 F129) Tl ¥R 19 % TWUE (F) BN Wi
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ATeRTRET & WY 39 AR & w9 (2) ¥ Sfeaifad wiftspor a sifenrt i wifishd e 2

i)
Exkicica YTeeR 0T/ STTHRI EIEEAIEG]]
(1) (2) (3)
i AT (HRETOT) AU, 1986 T U 3 H IIER (3) & ol T A T T

N HEF TR g fod [T A1 T [eIe W) qater
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2 TaferyT S o Hrer (TH.BNEU.) & fRel wRie st gt i a9 HAE g ql-
H A i TRk, O T 1 TR YHH qeH o Wew  faffven e wied #i s
[€ S-11013/2/2013-3TE T (7€) ]
3519 IRf, 9y |ieg

NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the

Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that
Table:

TABLE
S. No. Authority/Officer Jurisdiction
M @ (©)
L. State or Union Territory level Environment Impact Whole of State or Union Territory

Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act, 1986.

2 Any Director, Conservator of Forests or Additional Jurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No.J-11013/2/2013-IA. (I)]
AJAY TYAGI, Jt. Secy.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th July, 2018

S.0. 3611(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forest issued vide number S.0. 1533(E), dated the 14" September, 2006 published in the
Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) (hereinafter referred to as the said
notification) directions have been given regarding the prior environmental clearance;

And whereas, the Ministry of Environment, Forest and Climate Change has amended the said
Notification vide S.0. 141 (E) dated 15" January, 2016 wherein the procedure for preparation of District
Survey Report for minor mineral has been prescribed,

And whereas, the Hon’ble High Court of Jharkhand at Ranchi in its orders dated the 11" April, 2018
and 19" June, 2018 in W.P. (PIL) No. 1806 of 2015, in the matter of Court on its Own Motion Versus the
State of Jharkhand & Others with W.P. (PIL) No. 290 of 2013, in the matter of Hemant Kumar Shilkarwar
Versus the State of Jharkhand & Others, has inter-alia directed the preparation of District Survey Report for
minor minerals other than Sand and Bajri or delegation of the powers for preparation of format of District
Survey Report of minor minerals other than sand and bajri to the State Government and/or District
Environment Impact Assessment Authority and District Expert Appraisal Committee;

And whereas, the Central Government hereby in the public interest dispense with the requirement of
notice under clause (a) of sub-rule (3) of rule 5 of the Environment Protection Rules, 1986,

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2)
of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby makes the following further
amendments to the notification of the Government of India, in the erstwhile Ministry of Environment and
Forests vide number S.0. 1533(E), dated the 14" September, 2006, namely: —

In the said notification, for Appendix X, the following shall be substituted, namely: -
“APPENDIX - X
[See paragraph 7 (iii) (a)]
L PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT FOR SAND
MINING OR RIVER BED MINING

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining
Guideline) is to ensure the following: -

Identification of areas of aggradations or deposition where mining can be allowed; and identification
of areas of erosion and proximity to infrastructural structures and installations where mining should be
prohibited and calculation of annual rate of replenishment and allowing time for replenishment after
mining in that area.

The report shall have the following structure:
(1)  Introduction;
(2)  overview of Mining Activity in the District;
(3)  the List of Mining Leases in the District with location, area and period of validity;
(4)  details of Royalty or Revenue received in last three years;
(5)  detail of Production of Sand or Bajri or minor mineral in last three years;
(6)  process of Deposition of Sediments in the rivers of the District;
(7)  general Profile of the District; =
(8)  land Utilization Pattern in the district: Forest, Agric%%,“}fof;ticultﬁrc, Mihi‘ng etc.;
*

) A 4

(9)  physiography of the District;

\

1
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(10) rainfall: month-wise;
(I1) geology and Mineral Wealth.
In addition to the above, the report shall contain the following:
(a) District wise detail of river or stream and other sand source;
(b)

(c)  District wise detail of existing mining leases of sand and aggregates.

District wise availability of sand or gravel or aggregate resources;

A survey shall be carried out by the District Environment Impact Assessment Authority with the assistance of
Geology Department or Irrigation Department or Forest Department or Public Works Department or Ground
Water Boards or Remote Sensing Department or Mining Department etc. in the district.

Drainage system with description of main rivers

Area drained
S. No. Name of the River % Area drained in the District
(Sq. Km)
(D
(2

Salient Features of Important Rivers and Streams:

S. No. Name of the River or Stream e Length it e Distuiot Place of origin Almpd.e i
(in Km) Origin
6]
@)
Length of area Averageiwidih Area . ;
g . : of area Mineable mineral
Portion of the River or Stream | recommended recommended S -
] : recommended potential (in metric
Recommended for Mineral for mineral : for mineral
; Ll Wi for mineral tonne) (60% of total
Concession concession (in SR, cession (i - :
kil concession (in | concession (in mineral potential)
ometer) meters) square meter)
Mineral Potential
ST Total Mineable Mineral
Boulder (MT) Bajari (MT) Sand (MT) Potential (MT)

Annual Deposition
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S. River | Portion of the Length of area | Average width Area Mineable mineral
No or river or stream | recommended of area Sy B RN potential (in
" | Stream | recommended for mineral recommended ; metric tonne)
: Wi ; for mineral
for mineral concession (in for mineral concession (in (60% of total
concession kilometer) concession (in mineral potential)
square meter)
meters)
(1
)
Total for the
District

A Sub-Divisional Committee comprising of (i) Sub-Divisional Magistrate, (ii) Officers from (a)
Irrigation department, (b) State Pollution Control Board or Committee, (c) Forest department, (d) Geology or
mining officer shall visit each site for which environmental clearance has been applied for and make
recommendation on suitability of site for mining or prohibition thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of
the river or streams. As per the site conditions and location, depth of minable mineral is defined. The area for
removal of the mineral in a river or stream can be decided depending on geo-morphology and other factors, it
can be 50 % to 60 % of the area of a particular river or stream. For Example, in some hill States mineral
constituents like boulders, river born Bajri, sand up to a depth of one meter are considered as resource mineral.
Other constituents like clay and silt are excluded as waste while calculating the mineral potential of particular
river or stream.

The District Survey Report shall be prepared in the district and its draft shall be placed in the public
domain by keeping its copy in Collectorate and posting it on the district’s website for twenty-one days. The
comments received shall be considered and if found correct, shall be incorporated in the final Report to be
finalised within six months by the District Environment Impact Assessment Authority.

The District Survey Report shall form the basis for application for environmental clearance,
preparation of reports and appraisal of projects. The Report shall be updated once every five years.

II. PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT OF MINOR MINERALS
OTHER THAN SAND MINING OR RIVER BED MINING

The District Survey Report shall be prepared for each minor mineral in the district separately and its
draft shall be placed in the public domain by keeping its copy in Collectorate and posting it on district’s
website for twenty-one days. The comments received shall be considered and if found fit, shall be
incorporated in the final Report to be finalised within six months by the DEIAA.

The District Survey Report for minor minerals other than sand mining or River bed mining shall be as
per structure mentioned below: -

FORMAT FOR PREPARATION OF DISTRICT SURVEY REPORT FOR MINOR MINERALS
OTHER THAN SAND MINING OR RIVER BED MINING

(1) Introduction;

2) overview of Mining Activity in the District;
3) general Profile of the District;

4) geology of the District;

5) drainage of Irrigation pattern; Lo X
(6) land Utilisation Pattern in the District: Forest, Agricultural; ‘ﬁérti'cultural, Mining etc.;

(@A) surface Water and Ground Water scenario of the district:

<3
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(8) rainfall of the district and climatic condition,;
9) details of the mining leases in the District as per the following format: -
SI. | Name of | Name Address & Mining Area of Period of Period of Mining
No. the of the | Contact No. | lease Grant Mining Mining lease lease
Mineral | Lessee of Lessee Order No. lease (Initial) (15fone .renewal)
& date (ha)
From To Form To
1 2 3 4 5 6 7 8 9 10
Date of Status Captive/ Obtained Location of the Method of Mining
commencement | (Working/Non- Nons Environmental | Mining lease (Opencast/Underground)
of Mining Working/Temp. Cabtive Clearance (Latitude &
Operation Working for P (Yes/No), If Longitude)
dispatch etc.) Yes Letter No
with date of
grant of EC.
11 12 13 14 15 16
(10)  details of Royalty or Revenue received in last three years;
(I1)  details of Production of Minor Mineral in last three years;
(12)  mineral Map of the District;
(13)  Iist of Letter of Intent (LOI) Holders in the District along with its validity as per the following
format :-
(14) total Mineral Reserve available in the District;
SL. Name Name Address & Letter of | Areaof | Validity Use Location of the
No. of the of the | Contact No. Intent Mining | of Lol (Captive/ Mining lease
Mineral | Lessee | of Letter of Grant lease to Non- (Latitude &
Intent Holder | Order No. be Captive) Longitude)
& date allotted
1 2 3 4 5 6 7 8 9
(15)  quality /Grade of Mineral available in the District;
(16)  use of Mineral;
(17)  demand and Supply of the Mineral in the last three years;
(18) mining leases marked on the map of the district; ; o
(19) details of the area of where there is a cluster of _mining leases vi/z. number of mining leases,
location (latitude and longitude); Ve
(20) details of Eco-Sensitive Area, if any, in the District:

g,
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(21) impact on the Environment (Air, Water, Noise, Soil, Flora & Fauna, land use, agriculture, forest
etc.) due to mining activity;

(22)  remedial Measures to mitigate the impact of mining on the Environment;

(23)  reclamation of Mined out area (best practice already implemented in the district, requirement as
per rules and regulation, proposed reclamation plan);

(24)  risk Assessment & Disaster Management Plan;

(25)  details of the Occupational Health issues in the District. (Last five-year data of number of
patients of Silicosis & Tuberculosis is also needs to be submitted);

(26)  plantation and Green Belt development in respect of leases already granted in the District;

(27)  any other information.

The District Environment Impact Assessment Authority (DEIAA) based on the nature and type of
minor mineral in the District may include the additional parameters in the District Survey Report in
consultation with the Department of Mines and Geology of the concerned State Government.

The District Survey Report shall form the basis for application for environmental clearance,
preparation of reports and appraisal of projects. The Report shall be updated once every five years”;

[F.No. L-11011/26/2018-IA-II (M)]
GYANESH BHART]L, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii) vide number S.0. 1533 (E), dated the 14" September, 2006 and subsequently
amended by :-
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S.0. 1949 (E), dated the 13th November, 2006;
S.0. 1737 (E), dated the 11th October, 2007;
S.0. 3067 (E), dated the 1st December, 2009;
S.0. 695 (E), dated the 4th April, 2011;

S.0. 156 (E), dated the 25th January, 2012;
S.0. 2896 (E), dated the 13th December, 2012;
S.0. 674 (E), dated the 13th March, 2013;

S.0. 2204 (E ), dated the 19th July 2013;

S.0. 2555 (E), dated the 21st August, 2013;
S.0. 2559 (E), dated the 22nd August, 2013;
S.0. 2731 (BE), dated the 9th September, 2013;
S.0. 562 (E), dated the 26th February, 2014;
S.0. 637 (E), dated the 28th February, 2014;
S.0. 1599 (E), dated the 25th June, 2014;

S.0. 2601 (E), dated the 7th October, 2014;
S.0. 2600 (E), dated the 9th October, 2014,
S.0. 3252 (E), dated the 22nd December, 2014;
S.0. 382 (E), dated the 3rd February, 2015;
S.0. 811 (E), dated the 23rd March, 2015;
S.0. 996 (E), dated the 10th April, 2015;
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S.0. 1142 (E ), dated the 17th April, 2015;
S.0. 1141 (E), dated the 29th April, 2015;

S.0. 1834 (E), dated the 6th July, 2015;

S.0. 2571 (E), dated the 31st August, 2015;
S.0. 2572 (E), dated the 14th September, 2015;
S.0.141 (E), dated the 15th January, 2016;
S.0.648 (E), dated the 3rd March, 2016;

S.0. 2269 (E) dated the 1st July, 2016;

S.0. 2944 (E) dated the 14th September, 2016;
S.0. 3518 (E) dated the 23" November 2016;
S.0. 3999 (E) dated the 9™ December, 2016; and
S.0. 4241 (E) dated the 30™ December, 2016.

“ \\RAKESH ;,l.;_:(.[;li., signed by RAKESH
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